
Regional Office
Tele No. OL664-256259

Haryana State Pollution Control Board,
SCF-32, Opp. Community Centre, Sector-13, HSVP, Bhiwani

Em a i l - hs p cb r oj r @f,:rnail.c o m

Sh. Anil Grover, AAG, A-174,

2nd Floor, Defence colony,

New Delhi

Sub: Action taken report in the matter of Hon'ble NGT OA No. 1050 of 2019 titled
as Ramesh KumarVs State..of Haryana & Ors.

. ln this connection, it is subnritted that the action taken report in the matter of

Hon'ble NGT OA No. 1050 of 2019 titled as Ramesh Kumar Vs State of Haryana & Ors

is attached herewith.

It is submitted for your kind information & necessary action please.

DA/- As Above.

Dated:
HSPCB, PA

I Officer,
Region

1,VL

Regional Officer,
Bhiwani Fleoion-

A copy of above is fonruarded to the District Attorney,
information and further necessary action, please.

Panchkula for kind information and further necessary action, please.
i

li
-.,r- Regronal Officer,

Bhiwani Region
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t,'ottiFli:rncc repurt of orclerr clatccl 10-0{-2020 passed in origilai Application No. 1050 of
2019- Ramesh ,Kumar \/s, State ol'Han,ana and Others.

***)k*:t**-

In compliance of the order dated 10-01-2020 passecl by Hon'ble Green Tribunal,
Princrpal Bench, New Delhi in OA No 1050/2019, the site (Village Kushalpura) rvas inspected

bt'DCl'. Bl'uirani orr 07-01-2020 and shc founcl that 2 trees of Jand (Prosopis cineraria) weLe cut

tion', the sitc 'l'hr rr)nrcnred For,est Cuard is-sug6 lcirest Oflbnce Report No, 0727i07g rtatecl l4_

1O--'rii9::s;'.insl Si, \'1ai'.jec1 soir trt llir. ilaitrrr Sir:rh and Sfr. San3ay son of Sh. il4atu Rarr, both

resident.';: r'iilage KiLshalpula.'l'ehsil Loham. Distt Bhili,ani (I{ar1,ana) uncler General Section -
:l ot'prti',isjcrns,lf Punjab i.and P|r:serration,{ct. 19tJ0. Ihc accuscrrJ has paiii flne oj,Rs. 1000/-

vide Rsccrpi \o I ici ) larecr lg- i I 2it1.)

i, Tire statlrment o[ land ovyner was taken anc] is annexed ;rs

Elecilicirv \\ras contacted b;,' the fiekj staff of r,oharu Range to give

o\r'ncr has ret-erred the trees w'ere felied based on the d.irection issued

llut. SDO. Elecrricity, refused to give his staterncnt.

'fhc SDO,

his statement as the land

by the SDO, Electi'icity.

i. It is penir-rent to ircnliou herc that the applicant has giVen a complainf clated 02-10-2019

iir ij r, DCi' iJlii',.'iriti alrii acLiorr iras been tai<en, Copy of ccrnplaint dated 02-10-2019 is

anncreC as Anne.xur"t-2, [)n pclusal oi'' Lhe .stalernerrt of the larnci orvner and the complaint. the

depcil'l-ni_tnt is irl'titt i,,eu, lltitl .-

['hc Ilicrs gir'trr irt {-onlp]aint errc tiise [',ecause oLrj1, 2 [r'ees u/ere.lblleci while tire

ap';licant has allcgcd ihat 20-25 rl'ces have been oui,

rr) the cornplaillt seems io be a personai \rengeance bcoause the applicant mentioneil

10 tlees in conlplaint dated 02-10-2019 and in the present case, the appiicant is

sa1"ir-rq that 20-25 lrees have becn cut. The applicant j'ras nor rnacle Sh, Vlural sol

'ri Sil i i:t ]tllll :rs ptit (ltL' t'liParn,.ier,: lvho hirs cLit 8 tt'c.r.s as trilcgcci bt, the

applicurrt in conrplaint dalecj 02-io-2t)19. h shols rhat the cori-rplatnt has bcen

rnaclc *rth a urala fide intention

A.ii,iii ll:ls irc,-:tl lll Lrctl l-'r tl-ii: tlllieltLlenL ar pL.t pr.'i)\risions ol'lldian }roresl Act,
l'.r.1 I ariJ l)iru.i.rir i :ritii Prcsel-., r.itron ,r\ct 190U

ti
l'r'irrci;ral (-hie t' r.rb'r.r.ator of Forests (FIoFF),
Flaryana, panchkula


